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prfernment of Jammu and Kashmir
Civil Secretariat Home Department
Srinagar/Jammu.

NOTIFICATION
Srinagar,the_%0 September, 2019 '

SRO; 5 = Whereas, on 29.08.2018 Police Station Qaimoh
received an information through reliable sources to the effect that within
the jurisdiction of Police Station Qaimoh particularly in village
Qaimoh,Howoora and Redwani some persons namely], AamirRafigKkawak
S/o Rafiq Ahmad Kawak R/o Kawaki Bazar Qaimoh 2.Reyaz Ahmad Sofi
@ Riya S/o Mushtaq Ahmad R/o Jamal Road Khudwani 3, Ishfaqg Ahamd
Rah S/o Ab. Rashid Rah R/o Rahpora 4.Sajad Ahmad Chandu S/o Ab.
GaniChandu are working as OGW’s of HM outfit for the terrorists namely
1. Muzaffar Ahmad Bhat R/o Sopat 2.Asif Ahmad Malik 3. Naveed Jatt
4. Ajaz Ahmad Makroo. Besides, the said OGW’s have been providing
logistic support and transportation to them, Further accused persons are
aiding and abetting subversive activities in the valley. The accused in
furtherance of criminal conspiracy with the active militants have been
providing weapons to the said organization from unknown sources. This
act on part of accused has caused a threat to security and sovereignty of

State and Country; and

2. Whereas, a case FIR No. 73/2018 U/S 13(2) ]8,_19,:?8,39 ULA (P)
Act was regislered ‘at Police Station Qaimoh and investigation taken up:

and

3.  Whereas, during the course of investigation statement of witnesses
acquainted with the facts and circumstanc;_:s _of case wered r;c:rl"dtij
under relevant provisions of law. Hmtcn'fcnt ol witnesses rccorded wou
inter alia reveal that accused 1. AamirRafigkawak S/o Raﬁ; ‘Ahrg?g
Kawak R/o Kawaki Bazar Qaimoh 2.Reyaz Ahmad Sofi @ ng; S
Mushtaq Ahmad R/o Jamal Road Khudwani 3, IshfagAhamd /o

Ab. Rashid Rah R/o Rahpora 4,Sajad Ahmad Cham_iu 15/?:[ ﬁb.a_ﬁdianm
Chandu are working as OGW’s of HM outfit and are invo ved in aiding
besides have been providing logistic

and abetting terrorist activities, T

support and have provided arms and a?rlmf;::ﬁ:i g}?:: Rt;r;?:;::
sources to accused active terrorists 1. Muzaliar d Makroo for carrying
2.Asif Ahmad Malik 3. Naveed Jatt 4. ?:j ?;m;zrtherance of criminal
out terrorist activities in valley. Accu tted subversive activities for

. : :
conspiracy with each other have comin Heario:
SUE“Zthging of armed struggle against state and country. These

. ili State and
part of the accused are threat to-the sccu“t?f ﬂndgfﬁ?%iﬂrﬁef have also
Country. Investigation also revealed that these €18
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been in close haison with a killed mili .

53!;11 Ahmad who ha_w: been invulr:;gt?: Lélfrliil;iu; Eba\..-mc and arrested
Evidence collected prima facie established a case u/ 1“5!“ e
ULA(P) Act against accused 1. AamirRafiqgKawak ES 3(2),18,19,38,39
Kawak R/o Kawaki Bazar Qaimoh 2.IshfagAhamd Ral, &/o AL aomog
Rah R/o Rahpora 3.Sajad Ahmad Chandu S/o Ab. GaniCh 'dREthd
GhatQimoh 4.Reyaz Ahmad Sofi @ Riya /o Mushtaq Ahmad R /o Jamal
Road Khudwani and offences u/s 13,18,39 UAP act against acj Q aéns
Muzaffar Ahmad Bhat S/O Mohammad Amin R/o Sopat 6, Ajaz Ahmad
Makroo S/o Gh. Rasool R/o Ghat Qaimoh 7.Asif Ahmad '{'ﬂalik HS“;G
Naseert Ahmad Malik R/o Khahgund Verinag and 8.NaveedJatt {forei
Termnst}‘ and investigation of case has been concluded as proved amgr;;
them. It is further submitted that accused 6-8 namely Asif Ahmadag Ma}t;c
Naveed Jatt,Ajaz Ahmad Makroo have been killed in different encounters
with security forces as per copies of FIR placed on record. Besides:
accused Reyaz Ahmad Sofi @ Riya S/o Mushtaq Ahmad R/o Jamal Road
Khudwani, and Muzaffar Ahmad Bhat S/o Mohammad Amin Bhat R/o
Sopat are absconding against whom proceedings u/s 512 Cr.PC have

been proposed; and

6.  Whereas, the Authority appointed by the State Government under
sub-section (2) of section 45 of the Unlawful Activities (Prevention) Act,
1967, has independently scrutinized the Case Diary file and all the other
relevant documents relating to the case and has come to a definite
conclusion that this is a fit case for accord of prosecution sanction

against the said accused persons; and

7. Whereas, after perusing the Case Diary, the relevant documents
and also taking into considcration the observations/views of the
Authority appointed under sub-section (2) of section 45 of the Unlawful
Activities (Prevention] Act, 1967, the State Government is of the view that
there is sufficient material and evidence available against the accused
persons for their prosecution under the aforesaid provisions of law.

nferred by sub-section (2) of

8. Now, therefore, in exercise of powers cO
tion) Act, 1967, the State

section 45 of the Unlawful Activities (Preven : t
for launching prosecution against

Government hereby accords sanction unc :
commission of offences punishable

the following accused persons for the fenc *
under sections indicated against each of Unlawful Activities (Prevention)

Act, 1967 arising out of FIR No.73/2018 of P/S Qaimoh:-

;_S__TNU N { Offences u/s

Al ﬁ;mirc uR;_hﬁZE:fquafd S/o Rafig Ahmad | 13(2),18,19,38 and 39 of
— Kawak R/o Kawaki Bazar Qaimoh UAPA

a S/o Mushtaq -do-
ad Khudwani. e
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A2 Reyaz Ahmad Sofi @ Ri
— Ahmad Sofi R/o Jamal Ro




e

A3 | Ishfaq Ahmad Rah S/o Abdul Rashid Rah Ao
R/o RahporaKhudwani,

Ad Sajad Ahmad Chadnu S/o Abdul -do-
GaniChadnu R/o Ghat,

AS Muzaffar Ahmad Bhat S/o Mohammad | 13,18 and 30
Amin Bhat R/o Sopat L s LU

By order of Government of Jammu and Kashmir,
Sd/-
Principal Secretary to the Government
Home Department
No, Home/Pros/36/2019 Dated: 2 p .09.2019
Copy to:-
1.Director General of Police, J&K, Jammu. This has reference to his
letter No.Legal/Sanc-108/S/2018/10880-82- dated 12/02/2019
and. The CD file in original is returned herewith, receipt of which
may kindly be acknowledged.
2. Secretary to the Government, Department of Law, Justice &
Parliamentary Affairs. (w,7.s.c.)
3. Private Secretary to Principal Secretary to the Government, Home

Department.
Méﬁ? 9

4. Stock file.
Under Secretary to the Government
Home Department
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